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SHRI G. G. SWELL : Just over a month 
ago, Madam, there was a summit of the Non-
aligned Movement in Jakarta, Indonesia. One 
of the decisions taken was- to admit or re-
admit Myanmar into the Non-aligned 
Movement. Now, respect for human rights is 
one of the basic principles of the Non-aligned 
Movement. In that context I do not understand 
how India was a party to the readmission of 
Myanmar. Myanmar has, perhaps, the most 
heinous record of violation of human rights. It 
has shown utter disregard to democratic 
norms. 

In 1990, the National League for Demo-
cracy won by more than 82 per cent in the 
election to the Myanmar Parliament. But the 
Military junta did not respect this wish of the 
people. It never handed over power. On the 
other hand, it arrested all the leaders of the 
National League for Democracy, put them in 
jail. It treated its young people in a way that 
many of them were shot down in the streets of 
Rangoon and many left their country in exile 
either in Thailand or even in India. 

Now we have this most disturbing news that 
the leader of the National League for 
Democracy, Madam Aung San Suu Kyi, the 
winner of the Nobel Prize for Peace, has 
decided to go on fast unto death. She is a 
noble lady. She has donated the entire income 
from the Nobel Peace Prize to the cause of the 
people of Burma. She did not have any more 
money to feed herself. She refused the 
largesse of the government and she has 
decided to go on a fast in order to compel the 
Government of Burma either to. 
..(Interruptions). It is difficult to speak.... 

THE DEPUTY CHAIRMAN : It is because 
you are speaking out of turn. It is time for the 
Minister to make a statement. 

SHRI G G. SWELL : I know; 1 am 
finishing. 

THE DEPUTY CHAIRMAN : You have to 
finish because we have to do other business. 
We have to deal with other things which  are 
more important. 

SHRI G. G. SWELL : All that she wants is 
that the Government of Burma should 

open a dialogue for the restoration of demo-
cracy and for handing over power to the 
ciected representatives of the Government. 

I would like to know as to where our 
Government stands. On the one hand you 
have expressed sympathy for democracy; on 
the other hand you admit Myanmar into the 
Non-aligned Movement. There is a section in 
our All India Radio, the Burmese Section, in 
which there are broadcasts of political 
commentaries by the daughter of former 
Prime Minister U Nu. We have stopped that 
also. I would like the Government to clarify 
where we stand. Are we for democracy ? Are 
we for the people of Burma ? Or are we with 
the military junta that is guilty of the most 
heinous violation of democratic and human 
rights ? 

THE  DEPUTY  CHAIRMAN   :   Home 
Minister will make a statement. 

STATEMENT BY MINISTER 

General situation at Ayodhya in the context 
of the Proposed Karsewa 

THE MINISTER OF STATE IN THE 
MINISTRY       OF      PARLIAMENTARY 
AFFAIRS AND  MINISTER  OF  STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI M. M. JACOB)   :    The    Hon'ble 
Members will  recall  the  Prime Minister's 
statement made in both the Houses on 27 July   
1992   regarding    the     Ram    Janma 
Bhoomi—Babri Masjid dispute.    In  accor-
dance   with   the  statement,  the process  of 
negotiations for finding an amicable settlement 
of the RJB-BM issue was re-commenced.    
The Prime Minister held wide rang-ging    
consultations with    individuals    and  groups 
concerned with the dispute.   Finally, the 
process of formal negotiations between the 
representatives of the   Vishwa   Hindu 
Parishad (VHP) and   the   All India   Babri 
Masjid Action Committee  (AIBMAC) was  
commenced with the first meeting    being  
held on 3 October 1992.   The second meeting 
was held on 16 October 1992 and the ! third on  
8 November    1992.      However, ; even 
though the date of the third meeting had been  
announced well   before it was held. .in 
announcement was made on behalf of the VHP 
and allied organisations that the Kar Sewa 
would   be      resumed   from   6 December 
1992.   This seriously jeopardised I the 
resumed process of negotiations. 
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After the announcement for resumption of 
Kar Sewa, there were reports about hectic and 
extensive preparations being made for the 
same. With a view to defusing the serious 
situation, a meeting of the (National 
Integration Council was convened on 23 
November 1992. The Council resolved that 
"after considering all aspects of the Babri 
Masjid—Ram Janma Bhoomi dispute and the 
report of the Government, the Council extends 
its wholehearted support and cooperation in 
whatever step the Prime Minister considers 
essential in upholding the Constitution and the 
rule of law, and in implementing the Court's 
orders." Unfortunately tooth the BJP and VHP 
abstained from the meeting. 

In the contempt related proceedings before 
the Hon'ble Supreme Court, on 20 November 
1992, the Court directed that the Union 
Government should indicate its stand in the 
matter so that the Honourable Court may have 
its assistance in making such an order as 
would ensure enforcement of earlier orders of 
the Honourable Court. Accordingly, on 23 
November 1992, the Solicitor General, inter 
alia, made the following submissions before 
the Honourable Supreme Court :— 

(a) In view of the wide ramifications of 
the Ram Janma Bhoomi-Babri 
Masjid issue, the Government of 
India is prepared to give to the State 
Government whatever assistance is 
required in furtherance of the 
directions of the Honourable Court; 
and 

(to) The Government of India also 
assures the Honourable Court that 
the Government will take such 
action as may be directed by the 
Honourable Court to secure the 
enforcement of its order. 

The Government of India issued instruc-
tions on 24 November 1992 for movement of 
Central para-military forces to suitable 
locations in Uttar Pradesh. The Government 
of Uttar Pradesh was informed on 24 
November 1992 itself that these forces are 
being moved for being stationed at suitable 
locations in Uttar Pradesh so as to be available 
at a short notice if and when required by the 
State Government for deployment 

in connection with security of Ram Janma 
Bhoomi-Babri Masjid structure and mainte-
nance of law and order, in view of the call 
given by various organisations for commen-
cement of Kar Sewa in Ayodhya. 

During the proceedings on 23 November 
1992, the Court had directed that the State of 
Uttar Pradesh should spell out what con-
vincing assurance it could hold out to prevent 
the threatened violation of Court orders. 
However, on 25 November 1992, the State of 
Uttar (Pradesh submitted an affidavit, inter 
alia, asking for at least a week's time to have 
negotiations with the leadens of VHP and 
Dharma Sansad. The Court granted time only 
until 27 November 1992 and, inter alia, made 
it clear that if the Government of Uttar 
Pradesh does not come up with a convincing 
stand that will reassure the Court that no 
violation of its orders will be permitted, it 
might have to consider grant of the relief 
prayed for, the appointment of a Receiver or 
directions to the Central Government to ensure 
obedience to the Court orders. Among other 
things, the Court also took note of the assu-
rance of the Counsel for the State of Uttar 
Pradesh that the State Government will seek to 
persuade the religious groups to postpone the 
Kar Sewa. 

On 27 November 1992, the State Govern-
ment filed an affidavit reiterating its respon-
sibility to prevent violation of the Court order 
and indicating the positive response received 
in the negotiation with various parties 
connected with the proposed Kar Sewa. It was 
also stated that the State Government was now 
confident that there will be no violation of the 
Court order and that Kar Sewa will be 
undertaken without violating the Court orders. 
The Supreme Court was also requested by the 
State of Uttar Pradesh to order most 
expeditious disposal of the land acquisition 
case pending before the Lucknow Bench of 
the Allahabad High Court. The Court 
adjourned the case to 28 November 1992 and 
instructed the State Government's counsel to 
file an affidavit giving, inter alia, an assurance 
that no construction material or machinery 
will be allowed into the site and no permanent 
or temporary structure in violation of the 
Court orders would be erected. 
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In its affidavit ot 27 November 1992, the State 

Government also reiterated that it is fully committed 

to safeguard and protect the disputed Ram Janma 

Bhoomi structure in Ayodhya. The affidavit further 

stated that the State Government has been frequently 

reviewing security arrangements of the disputed 

structure and has been taking all necessary steps to 

ensure its safety. It added that entry to the disputed 

structure is carefully controlled, every person is 

checked before entry, metal detectors and close 

circuit TV are in operation and road-barriers are also 

used for controlling the crowd whenever necessary. It 

was also stated that the State Government has de-

cided to deploy additional 15 coys of PAC and 

additional police force for the security of the 

structure and for maintaining law and order. 

On 28 November 1992, an affidavit and an 

undertaking were filed on behalf of the State 

Government to the effect that the State Government 

will ensure that no construction machinery or 

construction material will move into the acquired 

land and that no construction activity will take place 

or will be carried out as long as the High Court's 

interim orders are in force in the writ petition pending 

before it relating to the land acquisition. The State 

Government, during the course of submissions in the 

hearing also expressed its readiness and willingness 

to ensure, inter alia, that in the name of Kar Sewa no 

constructional activity either temporary or permanent, 

would take place or be allowed to take place on the 

acquired land. The State Government further 

submitted that Kar Sewa would be a symbolic 

occasion for carrying on certain religious activities 

and will not be allowed to be exploited for any 

constructional activities, symbolic or otherwise. 

< The Hon'ble Supreme Court in its order of 23 

November 1992 took note of the emphatic assurance    

and    undertaking 

given by the Slate Government and abstained from 

granting the prayer sought in the interim application 

for the appointment of ;■) Receiver, keeping the 

application pending. The Hon'ble Court decided to 

appoint a Judicial Officer as an observer for a period 

of 2 weeks in the first instance to observe and 

monitor the situation and submit a report to it 

whenever in his opinion, developments tending to be 

detrimental to the effectuation of the Court's order 

take place. A Judicial Officer has since been 

appointed for this purpose and has started 

functioning. 

In regard to the request of the State Government 

for an expeditious decision by the Lucknow Bench of 

the Allahabad High Court in the writ petitions 

relating to land acquisition, the Hon'ble Supreme 

Court agreed to request the High Court to consider 

the expectations of the parties and the requirements 

of justice and bestow on it such thought as it might 

consider proper. 

The matter came up before the Hon'ble Supreme 

Court again on 30 November and 1 December, 1992. 

In its order of 1 December, 1992, the Hon'ble 

Supreme Court directed the State Government as also 

the Central Government to give due publicity to the 

fact that the proposed Kar Sewa would not involve 

any construction activity or moving of any building 

material into the acquired land, with a view to 

informing all those concerned about the limitations of 

the purpose of the gathering, if any, at the place. 

During the proceedings, the Hon'ble Court also took 

note of certain deficiencies brought to its notice 

regarding the security arrangements for the Rami 

Janma Bhoomi-Babri Masjid structure. The Hon'ble 

Court felt that these may be brought to the notice of 

the State Government.   which  should   give   its   

constructive 



399 Statements by [RAJYA SABHA] Ministers 400 

[SHRI M. M. JACOB] consideration to this 

matter. Accordingly, a note relating to the 

deficiencies in the security of the disputed 

structure was handed over to the State 

Government Counsel by the Attorney 

General. I have also written to the Chief 

Minister of Uttar Pradesh at some length on 

this subject again on  1  December 1992. 

Available reports indicate that the flow of  

Kar Sewaks into Ayodhya is continuing and by 

2 December 1992, nearly 40,000 Kar Sevaks 

had reached Ayodhya. Elaborate preparations 

have reportedly been made by the organisers of 

the kar seva for the purpose. The Counsel for 

the Government of Uttar Pradesh had informed 

the Hon'ble Supreme Court that BJP  leaders 

were fanning out to different places with a view 

to informing the kar sevaks that there will be no 

constructional activity during the kar seva and 

it will be confined to religious functions. 

However, there are reports to indicate that some 

leaders associated with the proposed kar seva 

are asserting their intentions ta undertake 

constructional activities during kar, seva. 

I hope the Government of Uttar Pradesh 

will abide by its assurances given ta the 

Hon'ble Supreme Court in letter and spirit. 

Hon'ble Members will agree that the matter is 

now at a very delicate stage and should be left 

to be dealt with appropriately. 

The contempt petition and other related 

matters will come up again before the Hon'ble 

Supreme Court on 4 December 1992. 

I am sure all political parties, organisations 

and groups will extend their wholehearted 

support in defusing the situation, 

strengthening the forces of democracy and 

secularism, and upholding the respect for 

juditeiary and rule of law. 

THE DEPUTY CHAIRMAN : Now, 

before I call the*.. 

DR. BAPU KALDATE (Maharashtra)   : It 

was there in the press. 

THE MINISTER OF STATE OF THE 

MINISTRY OF SURFACE TRANSPORT 

(SHRI JAGDISH TYTLER) : So, is it not 

factual ? 

DR. BAPU KALDATE : That is what we 

have read in the press. 

... (Interruptions)... 

THE DEPUTY CHAIRMAN : Order, 

please. Before I ask Mr. Sikander Bakht to 

seek his clarifications, I would like to) 

announce that a Constitution Amendments Bill 

with regard to Tripura is pending. It has been 

reported at 2.30 p.m., and at 4 O'clock we will 

take it up. The decision was taken by the 

leaders at the BAC meeting. It will be passed 

only by voice vote—no discussion would be 

there. Now, Shri Sikander Bakht. 

 
†[ | Transliteration in Arabic Script. 
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—I can't deviate from that. So I have 
announced. But whatever understanding is 
there, it is there. 
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Forces from the Union in a State without 
the concent of the State was also a 
feature which was interfering with 
proper Central relations. So, that is also 
sought to be deleted." 

And it was deleted.    And we have the 
present form of Article 257. 

"In the Constitution please read ': "257A. 
[Assistance to States by deployment of 
armed forces or other forces of the 
Union] repealed by the Constitution 
(Forty-fourth Amendment) Act, 1978." 
etc. etc. 

 
 

"Article 257A which contemplates the 
Centre having power to send Armed 
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†[ ] Transliteration in Arabic Script. 
†[ ] Translitcration in Arabic Script. 
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"So as to be available at a short notice it 

and when required by the State Government." 

 

†] Transliteration in Arabic Script. 
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"Article 257A which contemplates the Centre 
having power to send Armed Forces from 
the Union in a State without the concent 
of the State was also a feature which was 
interfering with proper Central relations. 
So, that is also sought to be deleted:" 

And it was deleted.    And we have the 
present form of Article 257. 

"In the Constitution please read "257A. 

[Assistance to States by deployment of 

armed forces or other forces of the Union] 

repealed by the Constitution (Forty-fourth 

Amendment) Act,  1978." etc.  etc. 

† [ ] Transliteration is Arabic Script. 
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SHRI SYED SIBTEY RAZI : Don't you 

agree with the announcement of the Prime 

Minister ? 

SHRI S. K. T. RAMACHANDRAN (Tamil 
Nadu) : He is the Leader of the Opposition. 
Let him give a categorical asscrance in this 
House that the Babri Masjid will not be    
demolished    and    no †[ ] Transliteration in Arabic Script. 
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construction will be taken up in the disputed 
site. Let him give a categorical assurance as a 
responsible Leader of the Opposition.. . 
{Interruptions) ... 

DR. JINENDRA KUMAR JAIN 
(Madhya Pradesh) : You give an assu 
rance that the temple will be built there. 
... (Interruptions)... 

 

†[ ] Transliteration in Arabic Script. † [ ] Transliteration in Arabic Script. 
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DR.  JINENDRA KUMAR JAIN :  He 
is criticising the Supreme Court. 

SHRI SANGH PRIYA GAUTAM : Is 
he not criticising the Supreme Court ? 

THE DEPUTY CHAIRMAN : A point of 
cider, if I may remind Members, is always 
addressed to the Chair. If you have confidence 
in the Chair in dealing with the point of order 
fine; if you do not have confidence in the 
Chair, I may go and you can ask anybody else 
to sist over here. . . . {Interruptions). . . 

DR.  JINENDRA KUMAR JAIN : He 
is criticising the Supreme Court.    That is. my 
point. 

† [ ]  Transliteration   in  Arabic  Script. 
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11TB  DEPUTY     CHAIRMAN  :  What 
is your point of order ? 

SHRI S. S. SURJEWALA : My point of 
order is this. Mr. Sikander Bakht, while 
speaking, said that Supreme Court judgement 
could be criticised. But, Madam, only a final 
judgement can be criticised, not an interm 
order. 

 

 

SHRI S.  S.  SURJEWALA  (Haryana 
Madam, I am on a point of order. 

†[ ]   Transliteration   in   Arabic   
Script. 
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†[]  Transliteration in  Arabic  Script. 

SHRI N.K.P. SALVE : Madam, what 1 was 
wanting to submit was it isi undoubted that 
any order, interlocutory, interim or final, of a 
court can be criticised. This is undoubtedly the 
position. But it can never be propagated that 
the implementation should not take place. 
That is a contempt. Implementation of the 
court's order is sacrosanct and to the extent the 
Constitution amendment sought to supersede 
the judgement of the Allahabad High Court, it 
was struck down by the Supreme Court. 

SHRI P. SHIV SHANKER (Gujarat) : 
Madam, may I just make one submission? 
There is a certain misconception which my 
hon. friend is harbouring about the judgements 
and overcoming them by a legislative process. 
It is an accepted principle of jurisprudence and 
there are a catena of decisions of the Supreme 
Court itsell that the judgement of the court can 
be got over by a legislative process and in the 
case of Shrimati Indira Gandhi, the judgement 
was got over by an amendment in the law it-
self.    That is absolutely valid. 

SHRI SIKANDER BHAKT : I am not 
denying it. I am not crossing swords with Shiv 
Shanker Ji on the point of law. But what I am 
saying is that there! have been methods 
because unless a party is in power, it cannot 
bring in a legislation to; circumvent the court's 
judgement. Therefore, simply because X or Y 
or Z is in power... {Interruptions). 

SHRI P. SHIV SHANKER : By an 
amendment in the law, the judgement be-
comes absolutely meaningless. 
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THE DEPUTY CHAIRMAN : Sikander 

Bakht Saheb, if I may interrupt, you have had 

enough time. As per your request, I gave you 

enough time. 

 

THE DEPUTY CHAIRMAN : Just a 
minute please. It means you will be speaking 
for almost 45 minutes. Then what about the 
other Members ? I have to give 

† [ ] Transliteration in Arabic Script. 

time to them  also because these are just 
clarifications. 

 

"Judges sitting in the ivory towers should 
not be allowed to overule the will of 
crores of people." And that is the 
direction that the BJP has adopted today 
and we are submitting ourselves to the 
will of crores of people. 

That is what we are doing. 

 

†[ ] Transliteration in Arabic Script. 
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THE DEPUTY CHAIRMAN : Dr. Jain, 
don't get excited. It is a part of parlia 
mentary democracy.. {interruptions).. 
Please. (Interruptions). .Yes, you are 
most welcome. If you want to threaten, 
threaten.    (Interruptions).. 

†[ ]  Transliteration  in  Arabic  Script. † [] Transliteration in Arabic Script. 
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THE DEPUTY CHAIRMAN : Even 
indirectly we do not take the names ot the 
members of the other House. (Interruptions) .. 
I am dealing with it. You pleaae sit down.      
(.Interruptions).. 

 

.. (Interruptions) .. I siad that . (Interruptions) 

.. You please listen to me. I have said the same 
thing. Sikander Bakht Sahib, it is my request, 
you please conclude. There is no time. I have 
to call other people.    (Interruptions).. 

†[ ] Transliteralion in Arabic Script. † [ ] Transliteralion in Arabic Script. 
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(Interruptions)...   Just one minute. (Inter-
ruptions). .. 

 

†[ ] Transliteration in Arabic Script. 
 

 

THE DEPUTY CHAIRMAN : That is all. 

"that is all" ? 

THE DEPUTY CHAIRMAN : You 
have spoken for 40 minutes. I cannot go 
on giving you more time because you may 
have a whole history to say. (Interrup 
tions) ..  

SHRI V. NARAYANASAMY (Pondi-
cherry) : What is secularism, according to you  
?  (Interruptions)... 
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you asked for permission. There is no; 
discussion before us. It is only seeking) 
clarification.      {Interruptions).., 

SHRI SIKANDER BAKHT : No, Madam.    
It is not right. 

THE DEPUTY CHAIRMAN : You please 
sit down. 

SHRI SIKANDER BAKHT : No, Madam.    
It is not right. 

THE DEPUTY CHAIRMAN : If I am 
wrong you challenge it anywhere you like. I 
am not ^bothered. You should mind your 
language. If I give so such time to every 
Member, there would be no conclusion of it. 
If you want to conclude in five minutes, you 
please do it and that is all. But don't make 
wrong statements on the floor of the House. 

†[ ]Transliteration in Arabic Script. 

†[ ] Transliteration in Arabic Script. 
 

THE DEPUTY    CHAIRMAN : Please 
don't disturb him. 

 
.. (Intterruptions).. 
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THE DEPUTY CHAIRMAN : Please. He 
has his right to speak what he wants within 
his time. Why do you object tq it ? Have some 
patience. I have not asked you to answer him. 
When your time comes, you can.   Let him 
make his point. 

†[ ] Transliteration in Arabic Script. 



437 Special [3 DEC. 1992] Mentions       438 

 

THE DEPUTY CHAIRMAN : Just a 
second. You asked for permission.. (In-
terruptions) . .There is no discussion.. 
(Interruptions).. Please sit down.. (In-
terruptions) .. There is no discussion before 
the House. It is only clarification. According 
to tradition and custom of this House, on 
clarifications you can ask a clarification. You 
have taken enough lime. You started at 3.18 I 
have noted the time. There are other Members 
and I have to look after the interests of every 
Member of this House.. (Interruptions).. 

 

SHRI CHATURANAN MISHRA : Madam. . 
{Interruptions'). . 

THE DEPUTY CHAIRMAN : Mr. 
Chaturanan Mishra, I think you can ask your 
clarifications. I have given enough time to 
Mr. Sikander Bakht. It is 3.50. Please, Mr. 
Bakht, cooperate with the Chair. . 
.(Interruptions').. . 

 

THE DEPUTY CHAIRMAN : I challenge 
you. I will ask the Chairman to give in 
writing. . (Interruptions) .. How much time 
you have taken.. (Interruptions). . Please sit 
down.. (Interruptions) ., 

 

THE   DEPUTY      CHAIRMAN   :   You 
are making a wrong statement on- the floor of 
the House. The Chairman never gave me 
instructions that I should give you 40 minutes 
to speak. . (Interruption^).. . 

 
THE DEPUTY CHAIRMAN : 

Please sit down.. (Interruptions).. 

 †[]  Transliteration in  Arabic  Script. †[ ]  Transliteration in  Arabic  Script. 
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SHRI   CHATURANAN   MISHRA    

THE     DEPUTY     CHAIRMAN   :       I 
have to give 40 minutes to every one. All 
right, everybody should speak for 40 
minutes..   (Interruptions).. 

DR. JINENDRA KUMAR JAIN : How 
judicious of you, Madam. . (interruptions) .. 

THE DEPUTY CHAIRMAN : Naturally, 
all are equal..  (Interruptions)  .. 

SHRI N. K. P. SALVE : Madam, is that 
your direction that nobody should speak less 
than 40 minutes... (Interruptions).. . 

THE DEPUTY CHAIRMAN : Unfortu-
nately when a Member cannot make his point 
they confront the Chair. I have noted here 
when Mr. Sikander Bakht started his speech. It 
was 3.18. Now if the House agrees I will allow 
Mr. Sikander Bakht to speak as long as he 
likes.. (Interruptions).. .But there is no 
direction from the Chair. If it is so, Mr. 
Chairman is in his Chamber, and I will ask 
him to come and preside over the House and 
decide. The Chairman has not given me any 
direction Don't make wrong statements. .. 
(Interruptions)... 

 

I can assure the House I am not the one to 
speak untruth because I am present in the 
House every day. This is not the last day. I 
gave you enough time. There is pressure from 
other Members also. We have a Constitution 
amendment which will come at 4 o'clock. I 
have a list of 22'Members before me. .   
(Interruptions) .. 

[4.00 P.M.] 

  

†[ ] Transliteration in Arabic Script. †[ ]  Transliteration in Arabic Script. 

 

THE DEPUTY CHAIRMAN : 
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THE DEPUTY CHAIRMAN : I would be 
very thankful to the hon. Members if they 
allow Mr. Chaturanan Mishra to finish his 
speech so that we can take up the listed 
business.  We  have some listed business. 

 

 

THE    DEPUTY     CHAIRMAN   :   Mr. 
Mishra, you please address the Chair. 

THE DEPUTY CHAIRMAN : Chatu-
rananji, you please confine yourself to the 
subject. 

†[   ]   Transliteration in Arabic Script. 
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! Amendment Bill, 1991 .. {Interruptions) After 
this is passed, we will take up that. It was 
decided in the Business Advisory Committee. 

[Mr. Chairman in the Chair] 

SHRI S. JAIPAL REDDY (Andhra Pra-
desh) : Mr. Chairman, Sir, this is a very 
important issue which we have been discus-
sing. 

MR. QHAIRMAN : We will take it after 
this. 

Now, we take up the Constitution (Seventy-
fifth) Amendment Bill, 1991 and the Re-
presentation of the People (Amendment) Bill, 
1992. We may take up these together. SHRI 
M. M. Jacob. 

Massages  from   Lok   Sabha 

I. THE CONSTITUTION (SEVENTY-
FIFTH) AMENDMENT BILL, 1991. 

JJ. THE REPRESENTATION OF THE 
PEOPLE (AMENDMENT) BILL, 1992. 

THE MINISTER OF STATE IN    THE 
I MINISTRY       OF      PARLIAMENTARY 

 AFFAIRS AND MINISTER OF    STATE 
IN THE MINISTRY OF HOME AFFAIRS 
(SHRI M. M. JACOB)   :  Mr.    Chairman, 

Sir, I beg to move : 

"That the Bill further to amend the 
Constitution of India, as passed by Lok 
Sabha, be taken into consideration." 

Sir, the Bill seeks to provide for increasing 
the reservation of seats for the Scheduled 
Tribes in the Legislative Assembly of Tripura 
by amending Article 32 of the Constitution. 

The Bill seeks to provide that the number of 
seats to be reserved for Scheduled Tribes in 
the Legislative Assembly of Tripura should be 
proportional to their population, as in other 
States, but the actual number of seats, as per 
the agreement with the Tripura National 
Volunteers, will be not less than 20, which is 
referred to as the number, as on the date of 
coming into force of the      present       
Amendment,       viz.     the 

 

THE DEPUTY CHAIRMAN : Now, we 
will take up the Constitution (Seventy-fifth) 


